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BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH, BHOPAL 

ORIGINAL APPLICATION NO 87/2022 (CZ) 

 

 

Petitioner                 Sarthalk Tomar 

     Versus 

Respondents  State of MP and ors 

 

ACTION TAKEN BY M P POLLUTION CONTROL BOARD [MPPCB] 

 

1. That, the instant Original Application raised the issue of absence of sanitary 

landfill for municipal waste generated and collected from Mandideep in 

violation of the Solid Waste Management Rules, 2016. 

 

2. That, the Hon'ble Tribunal vide its order dated 17.11.2022 constituted a 

joint committee of District Collector, Raisen, Chief Municipal Officer, 

Mandideep Municipal Council, Mandideep and Madhya Pradesh Pollution 

Control Board to visit the place and submit the factual and action taken 

report. The report of joint committee submitted on 18.12.2022 is on record. 

 

3. Further, Hon'ble Tribunal vide its order dated 10.01.2023 directed the State 

Pollution Control Board to visit the site and check the compliances of the 

environmental rules and in case of non-compliance and or violation of 

environmental rules necessary remedial actions in addition to imposition 

and realisation of Environmental Compensation be taken in accordance 

with rules.  
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4. In compliance with the Hon’ble Tribunal order dated 10.01.2023, an 

inspection was carried out by Regional Officer, Mandideep on 25.01.2023 

and observed non-compliance of the directions passed by the Hon’ble 

Tribunal. Therefore, MPPCB has issued the notice for imposing 

Environment Compensation for the period from 01.07.2020 to 31.12.2022 

(60 lakh) to Chief Municipal Officer, Nagar Palika Parishad, Mandideep, 

Raisen for violation of Solid Waste Management Rules 2016. The copy of 

Notice dated 06.03.2023 enclosed as Annexure-1. 

 

5. The Hon'ble Tribunal may kindly be pleased to take the aforesaid action 

taken report.  

 

 

Date:  10.03.2023 

Place: Bhopal                                                                                        

        Submitted by MPPCB:- 

                                                                     
              Through Counsel   

        Adv. Parul Bhadoria 
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MADHYA PRADESH POLLUTION CONTROL BOARD

Paryawaran ParjsaqE-srArera Cola,,n-y+- BHOPAL - 462 Of6

Bhopar,'u[ 
6 frli'2011

N/ The Chief Municipal Officer,
Nagar I'alika Parishad,lVlandideep,
Distt.- Raisen (M.P.)

Suh: Execution of the clirections pussed by Hon'ble Nationul Green Tribunul dated 10/01/2023 &

l3/02/2023 in OA.NO. 87/2022 fitr imposing Environment Compensatirtn for the period

0l/07/2020 to -i l/12/2022 .for t,ioluting the provisions of Solid Wuste Munagement Rules 201 6-

Iicl: l. NC I Ordcrs datccl 25.02.2020. 2tt.02.2020 & l/+.12.2010 irr OA No. 606i20l8
,.compliance of Mlunicipal Solid waste Managenrerrt rules.20l6"

2. NGT Order dated l7ll1l2o22, lol0ll2\23 & 1310212023 in O.A. No.8712022 (cz) Safthak

Tomar vs. Govt. of M.P & Ors.

\\/t-IEREAS MP PollLrtion Corrtrol Boarcl (MPPCfl) isa statutory body constituted ttnder sectiotr -l

ol'tlre Waler (l)reyeptiol & Clorrtrol ot'Pollution) Act. 1974 ancl ltas bcen erttrLrsiccl with thc rcsporrsibilitics

ol'enfbrcernertt olthe E,nvironment Laws in the Statc.

WHEREAS, the power to issue directions under Section-5 of tlie Environment (Protection) Act,

1986 has been delegatedto the Chairman, MPPCB vide notification dated 10.04.2001.

WHEREAS, you are the Nagar Palika Parishad and it is the rnandatory duty of Urban Local

Roclies/Captor.lplclt tloard to complv rr,ith the Solicl \\'astc Managcment Rtrles 2016. as u'cll as proper

llaltagerlent ol'solici waste & to protect tlte environtttctlt ti'otr pollLrtiorl.

WIIEItL,AS, you have not obtained authorization tl'ont i\4.P.PCU & not proper disposal of sotid

riaste in accordurrce u,ith the Solid Waste Managetnent I{Lrles,20l6.

\\'l-lL.RUAS. in OA No. 606/2018. "Conrpliancc ot'Solid Waste N{anagenrent Rulcs. 2016 and

.thcr envir-onllept issues". [{on'ble National (]recn'l-ribrrrral. ['r'inci1;ltl [Jertclr. Ncrv [)clhi has dircctcd ott

1. AJter 31.03.2020 failure to comply with Rule 22 oJ-SWM Rules, Jrom serial No- I to l0' every

local body shall be tioble to pay compensation at the rate of Rs. 10 Lakh per month per local body

Jbr population of above l0 lakhs, Rs. 5 lakh per month per local bodyfor population between 5

lakhsctncl l0lakhsandRs. t lakhpermonth.forotherlocalbodyfrom0l.04.2020tillcompliance.

2. C,ntinuecl failure o.f eveU, local hodt,on /he .srrhit,r'l of'c'omntcnc'ing lhc tork of'lcgrrt'.t wct.sla :;ilas

rernecliution from 01.01.2020 till contplictnce vrill rc.suLt in lictbilitl' lo pq' t'r-tntpansutittn ul thc

rate (t Rs. l0 lakh per month per local body Jor population o.f'above l0 lakhs, Rs. 5 lakh per

month per local bodyfor populationbetween 5 lakhs and l0lakhs and Rs. I lakh per month per

other local bodY.

WHL:REAS. NCI- vide irs order dared l4ll?'2020 has extcnded the time line lbr levl ot'

compensation tl'orn 0l 10412020 to 0l 107 12020'

WHEREAS, Hon'ble NGT vide order dared 1310212023 has directed to MPPCB to assess/

calculate & realise environment Compensation for non Compliance of solid waste w.e.f.01/0712020 to

3u1212022.
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MADHYA PRADESH POLLUTION CONTROL BOARD
Patyawaran Parisarr E-5, Arera Colony, BHOPAL - 462 o16

8 TOZSS) 2464428,2466191 Fox: {0755} 2463742 e-mort: mswmppcblS@qmoil.com

WHERL,AS, as per inspection dated 2510112023 carried oirt by Regional Office, MPPCB,
M'deep Dist. Raisen. it is observed that vou havc not complied u,itlr the tasks & tirnelines eiven by the
Hon'ble NGT for period 01107/2020 to 3111212022 as per details given belorv :-

you ure hereby directed tu pu1' Envirottment Conrpensutirtn q/' Rs. 60.00 Lukhs Jbr the period o.f'
Violution from 0I/07/2020 to -ll/12/2022 n,ithin l5 du),s'fi'om thc luta ol issue thcsa tlirectitttrs, in thc
Punjah Nationul Bunk, EPCO, Shuhpuru, Pur.y'uvururt Purisur, lreru Cttltttt-l'. Blropul, If;SC Cotlc-
PUN80631000, A/c No. - 6310001200()0004-i IN'R, illanther Sacrctut'y MPPCB Environment Pnilectittrt
fund NGT Account.

This issues with the approval of the conrpctent authorit,\,. Kindli, acknou'ledse tlte receipt of this letter.

For and on behalf ol'

( C ha nd ra iVlolran-I'haku r)

Copv to :- Nlember Secretary

l. Principal Secretary. Urban Derelopment & llousing I)cpartmcnt. Cort. ol'MIP. Mantralava. Vallabh

Bhawan, Bhopal. fbr infbrrnatiorr & ncecssi.lr'\ ileti()n t,) e nsLn'c tlre cortipliancc of'NC I ordcrplcase.

2. l'rincipal Secretary, Envirorrnrcnt Deparlrrcnt. (iorrt. ol'Vl[', i\,lanl.ralava, Vallabh Bhawan. l-]hopal.

lor information

3. The Commissioner, Urban z\drnirristration and Derelopment Department, Palika Bhavan, Shivaji

Nagar, Bhopal for information & necessary action to ensure the compliance of NGT order please.

4. Collector, Raisen (M.P.) fbr inlorrnation and necessary action for realisation of total amount of
Environment Compensation Rs.60 Laklrs fl'orn the Naqar Palika Parishad Mandidccp at the earliest.

5. The Regional OfIlcer, M. P. ['}ollirtiorr Corrtrol []oard. Mandideep, [)ist. Raiserr tbr infbrrnation &
necessary action please.

Name ol
TJLT]

District Population Poirrt olNon - Cornpliance Conrpensation /
Month (Rs.)

Duratlon
in

Months

I otal Con)pensation
(f{s In lakh)

illa ndidccl Ilaisen 85,7L9
1.Failure to comply of RuIe 22 of Solid
Waste Management RuIe 2016

1.0 Lal<h l0 J0.00 l.alihs

2.Non Remediation of Legacy tJaste 1.0 La lth Jl) 10.01) l.rrlihs

I otaI
(iotn pclt::r t io rr

60.00 l.aLhs
( Sirtr' l.alihs)
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